171

The Registrar General,

Hon’ble, National Green Tribunal,
Principal Bench,

Faridkot House, Copernicus Marg,
New Delhi- 110001 .

Ref. No. 15@7(';:.—5—‘3 ZZ"}-}T" @-v32|ee2glay gy

Regarding submission of Response/Reply in compliance of the order passed by
Hon’ble N.G.T. dated 13.10.2023 in OA no. 432/2023 In the matter of Radhey

Shyam Sehra Vs. State of Uttar Pradesh. ‘

w
c
o

Sir,

Kindly refer to the subject mentioned above. In compliance of the order passed by
Hon’ble N.G.T. dated 13.10.2023 in OA no. 432/2023 In the matter of Radhey Shyam Sehra
Vs. State of Uttar Pradesh. The Response/Reply is enclosed herewith for your kind perusal
and further necessary action.

Enclosures: As above
Sincerely Yours,

L.

(Krishna Karunesh)
District Magistrate
Gorakhpur

Ref. No. v Dated.

Copy to: Following for information and further necessary action.

1. Secretary Environment Govt. of Uttar Pradesh, Lucknow.
2, Member Secretary, U.P. Pollution Control Board, Lucknow.

\

District Magistrate
Gorakhpur
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Response of behalf of Respondent No.-3, Distict Magistrate,
Gorakhpur, in compliance to the order dated 13.10.2023 passed by
Hon'ble NGT Principal Bench, New Delhi in_Original Application
No. 432/2023, Radheshyam Sehra v/s State of Uttar Pradesh &
others:

Background
Hon’ble National Green Tribunal, Principal Bench, New Delhi vide its order

dated 01 August 2023 in the matter of O.A. No. 432/2023 Radhey Shyam Sehara Vs
State of Uttar Pradesh to look into grievances of the applicant, hear the project
proponent and verify the factual position. Relevant para of Hon’ble NGT order is as
under-

o Prima facie, the averments made in the application raise questions relating to
environment arising out of the implementation of the enactments specified in
Schedule I to the National Green Tribunal Act, 2010.

In view of the averments made in the application, we consider it appropriate
that a Joint Committee be constituted to verify the factual position and take
appropriate remedial action. Accordingly, we constitute a Joint Committee
comprising of Uttar Pradesh Pollution Control Board (UPPC) and District Magistrate
(DM), Gorakhpur and direct the same to meet within one week, undertake visits to
the site, look into the grievances of the applicant, associate the applicant and
representatives of the concerned Project Proponents, verify the factual position and
take appropriate remedial action by following due course of law and giving
opportunity of being heard to the concerned Project Proponents. The Committee may
also refer to order of this Tribunal dated 13.09.2022 in O.A. NO. 116/2014 (Meera
Shukla vs Municipal Corporation Gorakhpur & Ors.) inter alia directing for
industrial pollution control, establishment of CETP and rejuvenation of River Ami,
River Tapti and other rivers. The UPPCB will be the nodal agency for coordination
and compliance.

Factual and Action taken Report may be submitted within one month by e-
mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF.

List for further consideration on 13.10.2023. ......

In compliance of Hon’ble N.G.T. Order, Joint Committee submitted its report
to the tribunal before the listing date by UPPCB, Lucknow vide letter no. H0O1742/C-
6/General/789/0A no. 432/2023 dated 10.10.2023. The matter of O.A. No. 429/2023
was again here by Hon’be N.G.T. on 13.10.2023 and order was passed the relevant
para of the order dated 13.10.2023 is as under:-

........ “3. The Joint Committee has submitted that M/s Gallant Sariya Udyog (M/s Gallant
Ispat Ltd.), M/s Ambey Kapada Udyog (M/s Ambey Processer) and M/s India Glycols Ltd.
were found compliant. However, we find that the Joint Committee has not looked into the
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aspects as to whether the above said units require Environmental Clearance (EC) and if so
whether the above said units have been granted EC.-The Joint Committee has also not
looked into the compliance with respect to £C (if any)/ CTE/CTO Conditions particularly with
respect to plantation/green belt, carrying out of CSR/CER activities, generation and disposal
of fly ash and quality of water quapresence of heavy metals.

4. The Joint Committee is directed to look into these aspects and submit further report
covering all these aspects within three months by email at judicial-ngt@gov.in preferably in
the form of searchable PDF/OCR Support PDF and not in the form of Image PDF.

List for further consideration on 08.02.2024:......."

Response

In compliance of the Hon’ble NGT order dated 01.08. 2023 and 13.10. 2023
Reply cum response of respondent no.3 is as below.

L For joint inspection of alleged Industries, District Magistrate, Gorakhpur has
Nominated A.D.M. (City) as a committeec member and Member Secretary,
U.P. Pollution Control Board, Lucknow has Nominated Anil Kumar Sharma,
Regional Officer, U.P. Pollution Control Board, Gorakhpur by vide letter no.
H. 99063/C-6/5a-789/0.A. No. 432/2023, dated 09.08.2023. Copy of the
letter annexed as annexure no. A.

2 In Compliance of the above said order dated 01.08.2023, the alleged
industries are jointly visited on 10.08.2023, 16.08.2023, 17.08.2023 and
23.08.2023 in presence of industries representative and joint inspection
report has been already submitted in Hon’ble N.G.T. Court by UPPCB,
Lucknow vide letter no. H 00742/C-6/Sa-789/0.A. No. 432/2023, dated
10.10.2023. Copy of the letter enclosed as annexure no. B. '

3 On the basis of above the Joint inspection report, M/s Rungta Agencies (M/s
Rungta Industries Pvt. Ltd.), BL-1, Sector-15, GIDA, Gorakhpur was found
non complying with respect to water (prevention and control of pollution)
Act 1974 and as amended. Due to that UPPCB, Lucknow has issued Show
Cause Notice vide letter no. H 01610, dated 06.10.2023 under section 33A of
water (Prevention and Control of Pollution) Act, 1974 as it amended 1978,
for imposing of Rs. 10,000.00 per day Environmental Compensation. A copy
of the above show cause notice dated 06.10.2023 is enclosed as annexure
no. C.

4 In compliance of the order passed by Hon’ble National Green Tribunal
dated 13.10.2023, the joint team has again visited the above mentioned 04
industries M/s Gallent Sariya Udyog, M/s Ambey Kapda Udyog (Ambey
Processor), M/s Rungta Agencies (Rungta Industries Pvt. Ltd.) and M/s India
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Glycol Limited, Gorakhpur on dated 18.01.2024 & 20.01.2024 and detail
joint inspection report uploaded/submitted on Hon’ble National Green
Tribunal portal by UPPCB, Lucknow.

3. In compliance of Hon’ble N.G.T. Order dated 13.10.2023 all mentioned
alleged industry has also filed their response/reply to Hon’ble N.G.T.

Action Taken Report:

Defaulting units M/s Rungta Agencies (M/s Rungta Industries Pvt. Ltd.), BL-
1, Sector-15, GIDA, Gorakhpur has again visited and collected treated waste water
sample by the joint team on dated 20.01.2024 and sample submitted for analysis to
Regional Office Gorakhpur laboratory. As per the analysis report receive from
laboratory, the parameters of the treated effluent are found within the prescribed
norms and total treated waste water effluent was being found recycle in cooling
process in unit and maintained Zero Liquid Discharge at the time of inspection.

As per the production record maintained in unit, total defaulter working days
arc determined 06 days. On the basic of the above defaulter days, Rs. 60000/-
environmental compensation has been imposed on the unit by UPPCB, Lucknow
vide Letter no.H0. 62. dated 30-°'72¢ 0py enclosed as annexure no. D.

The above response of the District Magistrate, Gorakhpur is placed before
this Hon’ble N.G.T. for perusal and kind consideration.
\4\\

(Krishna Karuhesh)
District Magistrte,
Gorakhpur
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To,
The Registrar General,
Hon'ble, National GreenT
Principal Bench,
Faridkot House, Copernicy
New Delhi- 110001 .

ribunal,

$ Marg,

Sub:  Regarding submission of Joint Committee Report along with Action Taken on
behalf of UPPCB in compliance of the order_dated 01,08.2023 in OA no,
432/2023 In_the matter of Radhey Shyam Sehara Vs, State of Uttar Pradesh.,

Sir,

Kindly refer to the subject mentioned above. In compliance of the order dated
01.08.2023 in OA no. 432/2023 In the matter of Radhey Shyam Sehara Vs. State of
Uttar Pradesh. The Joint Committee Report along with Action Taken on.behalf of
UPPCB is enclosed herewith for your kind perusal and further necessary action.

Sincerely Yours,

(Dr. %Ka/ran)

Chief Environment Officer

(Circle-6)
Copy to: Following for information and further necessary action.

shri Arvind Kumar Advocate, NGT, New Delhi for UPPCB. |
Chief Environment Officer
(Circle-6)

Enclosures: As above

T.C/12V, Vibhutl Khand Gomti Nagar, Lucknow — 226010 =
Phone: 2720831, 2720828, 2720691 & 272068) - iy o522 )
Email: Info@uppeb.in - W, Site; =2720764

Www.up "‘b-COm
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